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Sbri S. M. Banerjee: I never want· 
ed a statement on the Das Colllmil-
sion. I only wanted that just like 
that, the lame terms of reference 
that the Government had announced 
for that Commission should have 
been announced in the caSe of the 
Dearness Allowance Commission on 
the floor of the House. At the least 
the Commission has been appointed. 
Shri Lal Bahadur Shastri knows it. 
I wanted that file announcement 
should have been made here, so that 
we could also have seen the terms of 
reference and tried to discuss them. 
That is my submIssion. • 
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Mr. Speaker: Bills to be introduced. 
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WEALTH-TAX (AMENDMENT) 
BILL· 

The Minister of p~ (Slut 
B. B. Bbapt): On behalf of Sbri 
T. T. KriShnamacharl, I beg to move-
for leave to introduce a Bill further 
to amend the Wealth-Tax Act, 1957. 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Wealth-Tax Act, 1957." 

The motiOn was adopted. 

Shrt B. B. Bbagat: I introducet 
the Bill. 

lZ.C hrs. 

MOTION OF NO-CONFIDENCE nc 
THE COUNCn. OF MINISTERS 

Sbri N. C. Chatterjee (Burdwan): 
Mr. Speaker, Sir. I be" to move Ibe 
motion which stands in my name and 
for which leave had been given by 
the House on Monday last, namely: 

'''lbat this House expres.... im 
want of confidence in the CoUDdl 
of Minlater .... 

SIr, I ought to say that I move tbJa 
motion with the fullest.ense at. ~ 
poIIlIibility. We are conatrainecl to 
move this motion because of· file 
mounting misery of the common IIUIIl 
in this country IIIld the critical condi-
tions til which this country has heeD 
brought in dl1ferent spheres eompeJ 

·PubUahed in the Gazette of lDdi8, 
Erlraordinary-Part n. section I, 
dated 11-9-1964. 

tIntroduced with the fee .............. 
Uon of the Presid8llt. 


